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(ii) 

(iii) 

will have a Central role in 
monitoring sickness and coor-
dinating action for revival and 
rehabilitation of sick units. In 
suitable cases they will also 
establish Standing Committees 
for major industrial sector 
where sickne s is wide spread. 

The financial institutions will 
strengthen the monitoring 
system So that it is p ssible to 
take timely corrective action to 
prevent incipient sickness. 
They will obtain periodical 
returns from the as isted units 
and from the Director nomi-
nated by them on the Boards 
of such unit. The~e will be 
analy ed by Industrial Develop-
ment Bank of India and 
results of the analysi convey-
ed to the financial institutions 
concerned and the Govern-
ment. 

The Financial Institutions and 
Banks will initia te necessary 
corrccti ve action for sick or 
incipient sick units based on 
a diagno tic study. In case of 
growing sickness, the financial 
insti tu tions wi 11 al 0 consider 
assumption of mana~ement 
responsibility wher~ they a~e 

confident of restorIng a umt 
to health. The Ministry of 
Finance will i sue uitable 
guidelines for take over of 
management. 

(iv) Where the Banks and inan-
cial Institutions are unable to 
prevent sickness or ensure 
revival of a sick unit, they will 
deal with thei r outstanding 
dues to the unit in accord-
ance with the normal banking 
procedures. However, before 
doing so, they will report the 
matter to the Central Govern-
ment who will decide whether 
the unit should be nationalis-
ed or whether any other alter-
native including workers' 

participation in the manage-
ment, can revive the under-
taking. 

(v) Where it i decided to nation-
alise the undertaking, its 
management may be taken 
over under the provisions of 
the Indu trie (Development 
& Regulation) Act, 1951, for 

a period of six months to 
enable the Government to take 
necessary steps for nationali-
sation. 

(vi) The indu trial undertakings 
presently being managed 
under the pr vi ions of the 
Indu tries ( evelopment and 
Regulation) Act, 1951, will 
also be dealt with in accor-
dance with the above princi-
ples. It will be decided if the 
undertaki ng are to be nation-
alised or any other alterna-
tives can provide a solution. 
If none of the alternatives are 
co r sidered fea ible the Govern-
ment may consider de-noti-
fication of the unit, in which 
event the Banks and Financial 
In titution will deal with 
their out tanding due to the 
undertaking in accordance 
with the normal banking pro-
cedur . 

A si tance for setting up of I ndustrie 
in U.P. 

4975. SHRI SHIV SHARAN 
VERMA : Will the Mini ter of 
INDUSTRY be pleased to state : 

(a) whether the Centre's contri-
bution in the deveI pment of indus-
trial activitie Ic mplex in D .P. has 
been rather unsati factory, wanting 
and below the expectations of th 
people of that State, particularly in 
the Eastern Sector, which is far 
more behind, poor, backward and 
neglected; 

(b) if so, the Centre's as istance 
to U.P. for industriali ation dud g 
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the course of the last two years; 
and 

(c) whether the Central plans of 
new industries are afoot in Uttar 
Pradesh? 

HE MIN 1ST R OF INDUSTRY 
AND S EEL A D MINES (SHRI 
NARAYAN ATT TIWARI): 
(a) The locations of Central Sector 
industrial projects are primarily 
based on techno-economic consider-
ations. During the VI Plan period 
an outlay of Rs. 219.28 crores for 
Central Indu trial & Mineral Pro-
jects (excluding Coal and Petroleum) 
has been provided for Uttar Pradesh. 

(b) The Centre provides block 
grants to States for various sectors, 
the intra- ector allocation is done 
by the State Government themselves. 

(c) T he Central Sector Industrial 
and Mineral projects are given on 
pages 277 to 293 of the VI Five Year 
Plan d cument, for some of these 
project the locations have not yet 
been decided. Some of them may 
be located in U.P. including in 
Eastern U.P. 

Joint Statement by Trade 
Unions in Vikram Sarabbai 

• Space Centre 

4976. SHRI A. NEELAL-
OHITHADASAN NADAR: Will 
the PRIME MINlST R be pleased 
to state : 

(a) whether Government have 
noticed a joint Statement issued by 
all the trade unions in Vikram 
Sarabhai Space Centre ; 

(b) if so, what are the details of 
the Statement; and 

(c) the reaction of Government 
thereto? 

THE MINISTER OF STATE 
IN THE DEPARTMENTS OF 
SCIENCE AND TECHNOLOGY, 
ELEC RONICS, ENVIRONMENT 
AND OCEAN DEVELOPMENf 
(~RI C. P. N. SINGH): (a) Yes, 
SIr. 

(b) The Joint Statement has been 
issued by the following Associations/ 
Unions in Vikram Sarabhai Space 
Centre: 

(i) ISRO Staff Association 

(ii) Space Employees Association 
(affiliated to BMS) 

(iii) VS SC Employee Union (affi-
liated to INTUC) 

It has been stated therein that: 

(i) On February 6, 1982 the 
management of Vikram Sara-
bhai Space Centre, Thumba, 
T rivandrwn, issued a Circular 
stating that the Heavy Vehicle 
Driver in the Centre had 
gonc on illegal trike and 
therefore the return bus trips 
to the city could not be opera-
ted, and that arrangements 
had been made with the 
Railways to operate a special 
shuttle train service from Veli 
Railway Station to rIvan-
drum Central, even though 
the Heavy Vehicle Drivers 
were not on ~trike. 

(ii) On February 6, 1982, five 
Heavy Vehicle Drivers were 
served with u pension orders 
and 31 with charge- heets in 
connection with their refusal 
to operate buses on January 
13, 1982 to tran port em-
ployee of Vikram Sarabhai 
Space Centre to the Univer· 
sity Stadium in Trivandrum 
to participate in the VSSC 
Annual Sports Meet. 

(iii) If the Heavy Vehicle Drivers 
were at fault , action could be 
taken against them in the nor· 




